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acience and medicine. I beldsve thmt
instead of talking il the time about
the Indian system, let us talk gbgut
how we can put the country on the
modern medical map of the world and
glve encouragement to those doctors
and scientists who are doing pioneer-
ing work, and in this context I also
request him to bring forward a law to
allow kidney, lever and heart trans-
plants. Under the present law it can-
not be done. To allow for kidpey
transplant you.need a new law. That
should be immediately brought about.
That is all I want to say.
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He 1is the outstanding personality.
Therefore, he has been appointed.

SHRI SAUGATA ROY: But there
hag been a supersession.

SHRI RAJ NARAIN: Don't go by
newspapers You come to me. ] will
show you all the papers.

SHRI SAUGATA ROY: Yes, I will
come to you.

SHRI RAJ NARAIN: Yes.

—_—

MR. CHAIRMAN: Dr. Sushila

Nayar. 1 want you to just start mow
s0 that you can continue on Monday,

DR, SUSHILA NAYAR (Jhansi):
Sir, I rise to  support the Demand’s
for Grants.

MR. CHAIRMAN: You can continue
on Momdwy, . (LI
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 202 agnd 383).
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MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bili further to amend the
Constitution of India.”

The motion was adopted.
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WORKMEN'S COMPENSATION
(AMENDMENT) BILL*

(Amendment of sectwns 2, 3, etc.)

SHRI PRASANNBHAI MEHTA
(Bhavnagar) I beg to move for leave
to introduce a Bill further to amend
the Workmen’s Compensation Act,
1923.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Workmen’s Compensation Act, 1923."

The wmotion was adopted.

SHRI PRASANNBHAI MEHTA: 1
introduce the Bill

1531 hrs.

PAYMENT OF WAGES (AMEND-
MENT) BILL®

(Amendment of sections 1, B, eic.)

SHRI PRASANNBHAI MEHTA
(Bhavnagsr): I beg to move for leave
to introduce a Bill further to amend
the Payment of Wages Act, 1836,
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